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i1 THE ZTEWDRAL ADMIWISTRATIVE TRIBUIAL JATIPUR
JAIPUR .

On 455 /9% Date of crders 13
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Pra¥acsh Manwani
versus

Unicn of India and cthars : Respendents

Mr. R.M.Mathur, ccunzel f{or the applicant
HNon: £or the respondents

CORAM:

CRDER

(PER MO'BLE SHEI CLP SHARME, MOMAER (ADNMINISTRA
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12435

HON'ELE SHRI ©O.P SHARMA, MEIEZER (ADMINISTRAT IVE )
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Administrative Trilunalts 2et, 1965 shri Frakash Manwani

has praved that order dated 25.2.19%4 (annzure 2-1)

by which the aprplicant was transferred from Ajmer £o

Rana Pratap Nagzr may bs Juached and the respendents

Cmay e dirzoted nob €0 transfer the applicant to

Psna Pratap Magar, Udaipur or any other place,

2. The applicant was agpoointed on the post of

Depct Shor: Veeper Croill vide crder dated 2.2.15%1

of his peraonal difficultisz he was trans ferred Lo

on 11.5.1992, Subssquently, the applicg nt was placed

N

under suspension on 5.11.1992 buat the suspenzion ord

leter revoled. Varicus disciplinery procesdingse
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were initilated 29zinzt himgand some minie pens It ies

hawve 21532 been irmgposed on him. Ths apolicant 's case

.e/2

znd was posted it Gandhi Tham. Cn hio regusst, in viaw
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regpondent Mold Shri Ralesh Mchan cugta, Dy. Cntraller
~nf Stares, Genzral Stove, Wectern Rzilway, Ajmer

with Zhri Makezh Rajzswest, zesistant Jontreller §f
Stores, Ganerzsl Stoers, Western Failway, Ajmer

rezpondent No ot

3. Th2 respondents in their caply have denied

arther ztated thak

rzating prokdems
fer hiszs f= lluw vorkers znd he was fzeing disciplinary
acts of

oroczedings on various counts for hii ommis ion:

and oommission: . , N

4. I have heard the lesrnad esunsel for the
applicent z2znd have gone through the material onrsaoorad.

The averrment that the applicant has alrezsdy jeinsd Jucy

et bana Pratap Waosr remains ancebatted. T Ao not £ind

the record of service of the zpplicant and cther
facts and circumstancss f the cacse, no interfarence

ie 221led for with the ordar of transfer.
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5. The Q.A. is dismiszed with no
costs.

5 MuA LG 21,98 containing & pray
interim relicef has Imoome infructueus

there fore dismiosed .
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M.ALie Aizposed of accordingly.





